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  GR Case No. 104/2006 

DISTRICT: DIMA HASAO 

IN THE COURT OF S.D.J.M, HAFLONG, DIMA HASAO. 

   CASE NO: GR No.104/2006 

U/S. 224/34 of IPC 

State of Assam 

       V/S 

Sri Sanatombi Singh 

 

PRESENT:    Jafar Md. Azizul Karim Tapadar, AJS 

    Wednesday, the 9thday of October 2019 

APPEARANCE: 

For the State:    Ld. APP  

For the Accused:   Ld. Advocate Ali Akbar Laskar.  

Date of Evidence: 31/03/2018, 01/11/2018 & 18/09/2019 

Date of Argument:   30/09/2019 

Date of Judgement:  09/10/2019 

 

     JUDGEMENT 

1. The FIR has been lodged by informant Debadas Sinha on 03/08/2006 

before the Officer In-Charge Haflong PS stating inter-alia that on 

01/08/2006 at 12 noon the accused person Sri Ranjit Das was brought to 

TOP(Sarkari Bagan TOP) in connection with Maibang PS case no. 16/2006 

for interrogation. On that day the informant was detailed at Sentry duty & 

handed over the accused person to look after. Accordingly the informant 

kept him with handcuff in his hand tied down with window rods due to 

non-availability of lock up. Subsequently on that day at about 6.30 PM, 

Ranjit Das managed to escape from custody by tearing the manila rope 

by his teeth. The informant then accompanied with UBC/2 Namkhon 

Kabui & HG Bipul Saikia & chased him but he concealed his presence 

under cover of darkness. Further his associated viz. Sanatombi Singh & 

Sibu Ch. Das helped him to cut the hand-cuff from his hand. 

Hence the case. 
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2. On receipt of the FIR on 03/08/2006, case has been registered vide 

Haflong Police Case No. 59/2006 dtd.03/08/2006, U/S. 224/34 of IPC and 

after completion of investigation, charge sheet no. 05/2007 

dtd.17/02/2007 has been submitted U/S. 224/34 of IPC against the 

accused persons viz. Ranjit Das, Shibu Ch. Das and Sanatombi Singh. 

 

3. During the proceeding of the case, accused person viz. Shibu Ch. Das 

been produced before the court and relevant documents were furnished 

to him under section 207 of Cr.P.C. 

Accused Shibu Ch. Das was convicted on pleading guilty vide 

order dated 11/12/2007. 

The case against accused Ranjit Das has been filed vide order 

dated 16/12/2018 declaring him as absconder. 

Accused Sanatombi Singh has appeared before the court and relevant 

documents were furnished to him under section 207 of Cr.P.C.  

On perusing the materials available on record prima facie case U/S. 

224/34 of IPC has been found against the accused and accordingly 

particulars of offence under aforesaid sections of law has been read over 

and explained to the accused person to which he pleaded not guilty and 

claimed to be tried. 

 

4. During trial prosecution has examined 3 witnesses viz. Debdas Sinha, the 

informant, as PW.1, Namkhan Kabui as PW.2 & Binod Saikia, the IO as 

PW.3 and submitted documents viz. Exhibit.1, the FIR & Exhibit.2, the 

seizure list. 

The statement of defence of accused U/S. 313 CrPC has been recorded 

on the basis of the evidence on record. 

The defence side adduce evidence of DW.1 Robindra Debnath but did not 

submit any document. 

POINTS FOR DETERMINATION 

5. Whether accused persons Sanatombi Singh in furtherance of his common 

intention along with accused Shibu Ch. Das, on 01/08/2006 at about 6:30 

PM aided accused Ranjit Das to flee away from Sarkari Bagan TOP by 

cutting his handcuff who was kept detained in Sarkari Bagan TOP in 

connection to Maibang PS Case No.16/2006 and thereby accused has 

committed an offence punishable U/S. 224/34 of IPC ?  

 

6. I have heard arguments of both sides and carefully examined the 

evidence on record and came to the conclusion as mentioned under. 

DISCUSSION on EVIDENCE, DECISION, and REASON THEREOF 

7. PW.1,Debdas Sinha, the informant during his examination in chief 

deposed that he knows the accused. 



3 
  GR Case No. 104/2006 

That occurrence took place in the year 2006 & at that time he was posted 

at Sarkari Bagan TOP, Haflong as UBC. 

That on that of occurrence at the night time accused Sanatombi Singha 

fled away from Sarkari Bagan TOP by cutting the rope of the handcuff. 

That on the next morning after continuous search he was apprehended 

again. 

That thereafter he lodged the FIR. 

Ext.1 is the FIR. 

Ext.1(1) is her signature. 

Ext.2 is the seizure list. 

Ext.2(1) is his signature. 

 

During cross-examination PW.1 deposed that FIR has not been drafted by 

him. 

That he knows the content of the FIR. 

That accused Sanatombi Singh was not in the lock up but Ranjit Das was 

in the lock up on the day of occurrence. 

That he didn’t mention in his FIR regarding the arrest of the accused 

Sanatombi Singh on the next day. 

That accused Sanatombi Singh & Shibu Singh have helped in cutting the 

handcuff. 

That Binod Saikia was the I/O of this case. 

That handcuff has been seized in this case. 

That he has put his signature in the seizure list. 

That he can’t remember whether other seizure witnesses were present 

when he put his signature in the seizure list. 

That he put his signature in the seizure list at Lower Haflong. 

PW.1 denied the fact that Sanatombi Singh was not at the lock up. 

That he has put his signature on the FIR & seizure list after reading the 

contents thereof at the instruction of I/C. 

That he was on the duty on the day of occurrence & as such he was 

made witness in this case. 

That he was examined by the police. 

PW.1 denied the fact that he is deposing falsely. 

 

8. PW.2, Namkhan Kabui during his examination in chief deposed that he 

knows the accused and the informant. 

That occurrence took place in the year 2006 & at that time he was posted 

at Sarkari Bagan TOP, Haflong as constable. 

That on the day of occurrence at the duty hour of Debdas Sinha who has 

kept accused Ranjit Das with handcuff at Sarkari Bagan TOP. 

That at about 6.00/6.30 PM the accused Ranjit Das fled away by cutting 

the handcuff rope & accused Sanatombi Singha helped him in fleeing 

away. 
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That on the night itself Ranjit Das & Sanatombi Singha were arrested on 

extensive search. 

That police recovered the handcuff from Sasan Kalibari, Lower Haflong, 

which was kept concealed by the accused. 

That police seized the handcuff vide Ext.2. 

Ext.2(2) is his signature. 

 

During cross-examination PW.2 deposed that he accompanied I/C while 

going to Lower Haflong Sasan Kalibari. 

That he learnt about the fleeing away of accused Ranjit Das after he fled 

away. 

That he can’t say who along with Ranjit Das fled away on the day of 

occurrence. 

 

9. PW.3, Binod Kr. Saikia, the IO during his examination in chief deposed 

that he knows the accused and the informant. 

That occurrence took place in the year 2006 & at that time he was posted 

at Sarkari Bagan TOP, Haflong as I/C. 

That at the relevant time of occurrence there was a bomb-blast in the 

Maibang Railway Station. 

That as per source information, they learnt that Ranjit Das was involved 

in the bomb blast & accordingly he was brought to TOP for interrogation. 

That after a few minutes himself & Ld. ASP went to Lower Haflong 

detaining Ranjit Das hand-cuffed in the TOP. 

That about ½ hour later one Sipahi informed them that Ranjit Das has 

fled away from the TOP. 

That they both then immediately returned back to the TOP. 

That they then engaged VDPs for tracing Ranjit Das & at the evening 

itself they got information that Ranjit Das was seen at Sasan Kalibari 

Lower Haflong. 

That at that Sasan Kalibari immediately they proceeded and by 

surrounding the small house situated inside the Sasan, they apprehended 

Ranjit Das. 

That at the time of apprehending, handcuff was not there and on asking, 

accused Ranjit Das told that he has cut the handcuff with hexoblade 

provided to him by accused Sanatombi Singh and Shibu Das. 

That they recovered the handcuff from nearby bushes where he has 

indicated to have thrown the same. 

That handcuff was found with cutting of hexoblade. 

That the handcuff was then seized. 

That the accused Ranjit Das was then forwarded. 

 

During cross examination PW.3 deposed that he doesn’t know whether 

the accused Ranjit Das was forwarded in connection to Maibang PS Case 

connected to Bombblast. 
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That he didn’t forward accused Ranjit Das in connection to Maibang Case. 

That Ranjit Das was apprehended and brought to Sarkari bagan TOP in 

connection to Maibang Bomb-blast case. 

PW.3 denied the suggestion that accused was innocent and without any 

reason been detained in Sarkari Bagan TOP. 

PW.3 denied the suggestion that accused Sanatombi Singh and Shibu Das 

were included in this case without any ground. 

PW.3 denied the suggestion that accused Sanatombi Singh and Shibu Das 

are falsely implicated. 

That he was not present at the time when accused removed his handcuff. 

PW.3 denied the suggestion that accused did not disclose the name of 

Sanatombi Singh and Shibu in removing of handcuff. 

That Sanatombi and Shibu were not present with Ranjit Das at the time of 

his apprehending from Sasan Kalibari. 

PW.3 denied the suggestion that Ranjit Das was not handcuffed. 

PW.3 denied the suggestion that accused Sanatombi Singh and Shibu 

have not helped Ranjit Das in evading arrest. 

PW.3 denied the suggestion that there was no case against Ranjit Das.   

 

10. DW.1, Robindra Debnath during his examination in chief deposed that he 

knows the accused but doesn’t know the informant. 

That he has never found Sanatombi Singh in any illegal work. 

That he doesn’t know whether Sanatombi Singh restrained or interfered in 

functioning of the Police personnel. 

That he didn’t hear about any altercation between Sanatombi and the 

Police. 

That he cannot say whether any case is pending against Sanatombi Singh 

in the year 2006. 

That Sanatombi Singh does business under Railway.   

 

During cross-examination DW.1 denied the suggestion that he knows that 

Sanatombi Singh restrained Police. 

DW.1 denied the suggestion that he is deposing falsely to save the 

accused Sanatombi Singh. 

 

11. On careful scrutiny of the record it is observed that prosecution case as 

alleged in the FIR is that on 01/08/2019 at 12 noon the accused person 

Sri Ranjit Das was brought to TOP(Sarkari Bagan TOP) in connection with 

Maibang PS case no. 16/2006 for interrogation and the informant was 

detailed at Sentry duty & handed over the accused person to look after. 

The informant kept Ranjit Das with handcuff in his hand tied down with 

window rods due to non-availability of lock up. Subsequently on that day 

at about 6.30 PM, Ranjit Das managed to escape from custody by tearing 

the manila rope by his teeth and his associated viz. Sanatombi Singh & 

Sibu Ch. Das helped him to cut the hand-cuff from his hand. 
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At the time of evidence Prosecution side adduced the evidences 

of 3 PWs including the informant and the IO. 

 

PW.1 the informant deposed at the time of evidence that 

occurrence took place in the year 2006 & at that time he was 

posted at Sarkari Bagan TOP, Haflong as UBC and at the night 

time accused Santombi Sinha fled away from Sarkari Bagan TOP 

by cutting the rope of the handcuff. On the next morning after 

continuous search he was apprehended again. PW.2 deposed 

that occurrence took place in the year 2006 & at that time he 

was posted at Sarkari Bagan TOP, Haflong as constable. On the 

day of occurrence at the duty hour of Debdas Sinha, accused 

Ranjit Das was kept detained by handcuffing at Sarkari Bagan 

TOP. At about 6.00/6.30 PM the accused Ranjit Das fled away by 

cutting the handcuff rope & accused Sanatombi Singha helped 

him in fleeing away and on the night itself Ranjit Das & 

Sanatombi Singha were arrested on extensive search. Police 

recovered the handcuff from Sasan Kalibari, Lower Haflong, 

which was kept concealed by the accused. 

 

Informant/PW.1 narrated two separate versions i.e. one in the 

FIR and another at his evidence. In the FIR informant alleged 

that accused Ranjit Das was detailed for detention at Sarkari 

Bagan TOP who at around 6:00 to 6:30 fled away by cutting the 

rope of handcuff and accused Sanatombi Singh and Shibu Ch. 

Das helped in fleeing away whereas at the time of evidence 

informant narrated that accused Santombi Singha fled away 

from Sarkari Bagan TOP by cutting the rope of the handcuff. On 

the next morning after continuous search he was apprehended 

again. Aforesaid assertions of informant/PW.1 contradicts each 

other. Moreover at the time of his cross examination PW.1 stated 

that accused Sanatombi Singh was not in the lock up but Ranjit 

Das was in the lock up on the day of occurrence. But again he 

denied the suggestion of defence that accused Sanatombi Singh 

was not at the lock-up. PW.2 mostly corroborated the 

Prosecution case but at the time of his cross examination he 

stated that he learnt about the fleeing away of accused Ranjit 

Das after he fled away and he can’t say who along with Ranjit 

Das fled away on the day of occurrence. Aforesaid statements of 

PW.2 shows that he is an hearsay witness as to the facts of the 

case and as such the same is not credible to the Prosecution 

case. 

In addition to these, the IO/PW.3 deposed that on the day of 

occurrence Ranjit Das in connection to a bomb blast case was 

brought to TOP for interrogation and after a few minutes he & 
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Ld. ASP went to Lower Haflong detaining Ranjit Das hand-cuffed 

in the TOP. About ½ hour later one Sipahi informed them that 

Ranjit Das has fled away from the TOP. They then engaged VDPs 

for tracing Ranjit Das & at the evening itself they got information 

that Ranjit Das was seen at Sasan Kalibari Lower Haflong and 

immediately they proceeded and by surrounding the small house 

situated inside the Sasan, they apprehended Ranjit Das. At the 

time of apprehending, handcuff was not there and on asking, 

accused Ranjit Das told that he has cut the handcuff with 

hexoblade provided to him by accused Sanatombi Singh and 

Shibu Das. Furthermore at the time of cross examination 

IO/PW.3 admitted that Sanatombi and Shibu were not present 

with Ranjit Das at the time of his apprehending from Sasan 

Kalibari. The statement of IO about the apprehending of sole 

accused Ranjit Das contradicts the statement of PW.1 who 

stated that on the next morning of occurrence after continuous 

search Sanatombi Singh was apprehended again & PW.2 who 

stated that on the night of occurrence itself Ranjit Das & 

Sanatombi Singha were arrested on extensive search 

respectively.  

 

Thus it is seen that evidences led by the Prosecution side are not 

in concrete terms and there are many loophole which shields the 

accused Sanatombi Singh from the allegations brought against 

him    

   

Hence on the basis of the above discussion it is concluded that 

prosecution has failed to prove the guilt of the accused 

Sanatombi Singh  as alleged U/S. 224/34 of IPC beyond 

reasonable doubt.  

 

12. Thus the accused Sanatombi Singh is acquitted from the charges of 

offence punishable under section U/S. 224/34 of IPC and is set at liberty 

forthwith. 

 

Bail bond shall remain in force for next 6 months. 

 

Judgement is pronounced and delivered in open court, under my hand 

and seal of this Court on the 9th day of October, 2019. 

(Dictated by) 

Jafar Md. Azizul Karim Tapadar 

S.D.J.M., Dima Hasao         Jafar Md. Azizul Karim Tapadar 

Sub-Divisional Judicial Magistrate, 

Dima Hasao 
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APPENDIX 

 

1. Witness for Prosecution 

1. PW.1: Debdas Singha, the informant. 

2. PW.2: Namkhan Kabui. & 

3. PW.3: Retired SI Binod Saikia, the I/O. 

 

2. Witness for Defence 

1. DW.1: Robindra Debnath. 

 

3. Court Witnesses 

NIL 

 

4. Prosecution Exhibits 

1. Ext.1 is the FIR.  

2. Ext.1(1) is the signature of Debdas Sinha, the informant. 

3. Ext.2 is the seizure list. 

4. Ext.2(1) is the signature of seizure witness Debdas Sinha & 

5. Ext.2(2) is the signature of seizure witness Namkhon Kabui. 

  

5. Defence Exhibits 

NIL 

 

6. Court Exhibits 

NIL 

 

 

       Jafar Md. Azizul Karim Tapadar 

Sub-Divisional Judicial Magistrate, 

 Dima Hasao. 
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ORDER 

09/10/19 Accused person is present. 

In light of the discussion, observation, and the reasons, conclusion 

drawn in the judgment is, prosecution has failed to prove the guilt of 

the accused person Sanatombi Singh as alleged U/S. 224/34 of 

IPC beyond reasonable doubt.  

 

Thus the accused person Sanatombi Singh is acquitted from the 

charges of offence punishable under section U/S. 224/34 of IPC and is 

set at liberty forthwith. 

 

Bail bond shall remain in force for next 6 months. 

 

Judgement is pronounced and delivered in open court, under my hand 

and seal of this Court on the 9th Day of October, 2019. 

 

Case is disposed of accordingly.    

           

 

    S.D.J.M. 

 

 

 

 

 

 

 

 

 

 


